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ENQUIRY RE CALLING ATTEN-
TION NOTICE
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DIWAN CHAMAN LALL (Punjab):
Madam, under what particular rule is my
hon. friend moving this particular
motion?

THE DEPUTY CHAIRMAN : He is
not moving any motion.

DIWAN CHAMAN LALL : What is
he making, a speech?

THE DEPUTY CHAIRMAN : The
Chairman has allowed him to mention
this just now at 2.30. Since the Chairman
has agreed that he should mention it, I am
allowing him.

DIWAN CHAMAN LALL : All that
I am asking is, if the Chairman has
allowed Mr. Rajnarain, under what
particular rule has he allowed it ?

THE DEPUTY CHAIRMAN : The
Chairman has allowed him. Let him say.
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THE DEPUTY CHAIRMAN : i’lease
take your seat.
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House. Let u» go to the regular business.
Because the Chairman had permitted Mr.
Rajnarain to mention this case at 2.30, I
permitted him. And Mr. Rajnarain was
good enough to say that he would not
take very long. Well that is over Mr.
Dharia, you have said something that, has
appeared in the Press. Mrs. Vidyawati
Chatur-vedi, your Calling Attention
Notice is with the Secretariat; they are
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THE DEPUTY CHAIRMAN : You
cannot take the time of the House. You
are saying what has come in the Press.
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THE DEPUTY CHAIRMAN : No,
no. All right. Say only in one minute.
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THE COTTON TEXTILE COMPANIES

(MANAGEMENT OF

UNDERTAKINGS AND LIQUIDA-

"llggN OR RECONSTRUCTION) BILL,
7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Madam
Deputy Chairman, I beg to move :

"That the Bill to provide in the
public interest for the liquidation of
cotton textile companies while keeping
the undertakings thereof as running
concerns, or for the reconstruction of
cotton textile companies in certain
cases and for matters connected there-
with, as passed by the Lok Sabha, be
taken into consideration."

Hon. Members would recall that the
Commerce Minister had on several
occasions, in reply to questions and
otherwme stated in the House that he
would brlng forward a Bill to enable
Government to take over certain weak
and marginal textile mills which are
considered economically viable, but
which for certain reasons have been
either closed Or are under imminent
threat of closure. He had expected to be
in a position to introduce the Bill in the
last session of Parliament but the
finalisation of the Bill has taken longer
than was initially anticipated.

As hon. Members are aware, the cotton
textile industry is a very old one. In fact,
it is amongst the oldest and 1argest
organised industries in the country, dating
back to more than a century. Today it
consists of over 600 mills spread all over
the country. It employs directly about
9,00,000 workeis and indirectly about six
million in the handloom. and powerloom
sectors to which \t supplies the yarn. It is
also the
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principal purchaser of cotton, on which

a large number of farmers depend for
their livelihood. Cotton textiles have been
and still are a large earner of foreign
exchange.

Naturally, the problems affecting such a
big and widely dispersed industry are
many and complex. Moreover, speaking
generally, it is considered to be a relatively
low profit industry. In many cases,
therefore, the entrepreneur has a ten-
dency to withdraw funds from the cotton
textile unit for reinvestment on more
lucrative terms, in other enterprises.
Quite a few of them are also badly sited
with reference to availability of cotton,
power, labour and markets. All these
have reduced the productive efficiency
and competitive ability for a substantial
number of these mills. While these are
profitable in years when cotton is plentiful
and cheap and the consumer demand is
strong, their profits disappear as
cotton prices rise, as during the last
two years, and the general purchasing
power of the consuming public  goes
down. I might add that even in other major
producing countries like Great Britain
and Japan, their well-established cotton
textile industries have also suffered
vicissitudes of fortune. The British
Government have had recently to come
massively to the aid of their own textile
industry for purposes of its rehabilitation;
the Japanese Government is also
following a somewhat similar course.

Coming back to our own immediate
problem, out of the 600 odd units that we
have, some 350 had been established prior
to Independence and among the rest, even
though these came wup later, a fair
proportion are actually operating with old
and second-hand plant and machinery.
These are the mills which have suffered
most during the last two or three years.
Their financial resources are heavily
depleted and many of them are, in
consequence, finding it progresswely
more difficult to continue. Apart from
these mills which face a crisis on account
of financial difficulties, there are some
others which have come to grief on account
of sheer bad or inefficient management.
The result of all this is that in any given
months some 25 to 30 mills remain closed
for various reasons, resulting in loss of
production and loss of employment to
some thousands of workers. This situation
needs to be remedied to the extent
practicable and within the resources
available, in the interests of the consumer,
labour and :he shareholder.



